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IM THE CENTRAL ACMINISTRATIVE TRI BUNAL
PRINCIFAL BENCH NEW UuELHKl

0o R N0,965/1994 R C;\‘
Now Do)hi, dated the 27th Jan., 1995 ‘ k/)
COR AR

Hon 'ble Shri SoR. Adige, Rember (A)
Hon'ble Smt.lakshmi Swaminathen, fAembor(J)

Shri Chhiddi

s/ao Shri Aunshi

Token Mo, 1009,serking as

Halwal ot Bailway Diesel Shed

Cantesn rosident of Near Pul Pehladpur
Masjid Badarpur, New Delhi

cao ﬁpp? icent

(By Advecate Shri Yegesh Sharme,
_prexy counsel fer Shri Ro.M.Sharpa )

v/s
1. Union of India threugh Secrotary '

finistry of Railuways, Reil Bhawen,
Now Ueihi '

2, Genl.Ranager, Nerthern Railway,
Barode House, Neuw Delhi

3, Divisionsl Maneger(Railveys)D.R.M.

Deihi Oivisien, Canaught Placo,
New Dolbi

4, Sh.Rajiv'ﬂahejah,D.ﬁ,Co Oiesel Shod,
Tughalkabed,
Hew Dolhi

»eo Roapondants

(By Adveocate 5hri Shyem Meorjeni )
JUDGMENT(ORAL )
(Hen'ble Shri 3.R. Adige, Member (A))

In this applicatien, Shri Chhiddi,

Helwei, Diese} Shad Canteen, Tughelakabad, MNow Dathi .

has iopugned the erder ef suspensien catoed ?0751992‘_
and has sowg ht a directien to the respondonis that

ho bo takon back en duty, He has also soug ht ?cri': 

arraard of subsistence allewanco v.c.f., 1:10., 199% ti?fif:

the finalisatien ef the preceedings,
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4 25% axsésze( 75% - SO% ) frem that data, no
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2. Shortly atat-g/the applicant

have boen arrasted in criminal case Ng, 16/92 u/soc,3
of Rojjuoy Preperty Uﬁluuful Pessoosion Act ond uas‘y‘
placad undor GUSponsiin No®afo 107,1992, That mrimingz‘;}ggi
cooe is étill panding, and under tho circumsioncos

no questien of revocaiion ef tho ousponsion ordey

ariso ot this otege mere ppxticuiarly as tho chorgo

sheet has boen submitted en 24.7.1992,

3, In se far as the proyor for orrscsd of
subsistonce 0llewanto y.8,f. 1,10,1992 is @ ncsrrod,

Py

from tho submission:maede by tho applicontscoumdel,

Shri Yogosh Sharee end respendento cours ol Shri
Hoorjonff-ié appears that é;naequent to the nppiﬁnﬂﬂt!l
being undar ouspension, ho was grontad subsistanco
allawonco - ot the rate of 50% of his pay fron tha
dato of suaponaien/tilr 5e5=1994, Aftor which it
has boen enhancod tolfs% of hie paey, inoccordonco

vith Indien Reilvaey Estebl ishment Ranucl Vol.2; Ruls

. Py :
2034 ond FR 93, Ouring arguments, opplic ants councol

Shri Shormo urge&.that enhancement of subsiotsnce

allowance from SO% te 75% sheuld have boen made
immediotoly aftar aix mentho elapscd from tho doto

of suspension, and &s the respendents have not domo

Ay e ‘—ﬂ’v o

co Ak, Gho Tribumal sheuld direct thom to poy thomeu¢ﬁ<>f*
JTE

Y/ éﬂ/ﬂvcu A (5,‘_(‘ , IR

rulo/outheritges has been citod on tho bosic of whiéhﬁ@ﬁ“

Tribunol eon give such direction to tho roapendento ﬁ m*o Av

A §iath //menf f‘)t;’*m o nﬁ./ byy :*{Mﬁ A
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apd under tho circumstences we aro unablo to accsdof,

this preyer, as urged by Shri Sherma,

4, In the result, this applicotion i
s
Poilo enq(accordingly dismicsad, No costs.
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